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U)R4M: 

FION'I3LE SI-IRI B.N. SOM. VICE-CIkjRii 
& 

110.N'BLE SI-IRI MR. MOHATy MEMBER  

1 Dr linimsu Sekhar Barilc iged about 37 ears So li 
Radhamohan Bank. At/Po-Totapada, P.S. Baisinga. 
Mvrbhanj, at present posted at Sambalpur as Divisional MCJjL.al 
Officer, S.F. Riv.. P.O. 'P.S. 'l'own & Dist- Sambalpur. 

2. Dr. Jaganath Jena. aged 38 years. son of Dologobinda Jena .Ai'P.( - 
Patanail, Rahania. P.S. TirtoL Distnict-Jagatsinghpur. at present 
p(sted as Dlvi lonal Medical Officer. .\t-Sarnb:ilntir. P.O. P.S. 'Towr 
& 

- \.pplieant 

U 	
i\'I/s. S. C. (rhøh 

S. Ghosii, 
P.C. Das 

Vrs, 

Lnion of India reprseutd through, 

I. Union of India. represented by the Secretary in the Minisirv of 
Railways, New Delhi. 

2. (eneraI Manager, South Fastern Railway, Garden Reach, 

Pecpondents ) 

t 

StIR! B.N. SOM, VICE-Cl] JRLMA 

This Original Application under Section 19 of the 

drninigtratjve h-ibunal Act. 1985 has been tiled by (l)[)r.-i 

rik (2) Dr. J. .Iena. workin as Assistant Divisional Medical 
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Soukli Latnu RaiiVuys. Ulitju.i,U.. 	 L!üA_ 

ttihough under the orders of the Railway Board dt.23.0 1. 1990 the 

petitioners are to be promoted as Divisional Medical Officer in short 

DN'IO) on completion of four years of regular service as Assistant 

Divisional Medical Officer in short ADMO), and by virtue of which 

the petitioners were to be promotel one in November, 1999 an 

another in January, 2000, have not yet been given promotion and 

financial benefits from the due dates. Aggriied b this inaction on 

the part of the Respondents they have approached this Trihutial for 

redressal of their crievanee. 

is admitted that both the applicants were working as 

ADMO in the South Eastern Railway even after completion of four 

years of regular service. The Respondents by filing counter have 

onfirnicd that the applicants got their promotion from Junior Time 

Scale Grade of ADMO) to Senior lime Scak Grade of DM0) 

e.t 	999. They have further statthat a'r a ncr the 

11n1t'n -f' the Rai'way Board ,Tunir Scale Poctor will got 

promotion to Senior Scale on completion of four years of service but 

the promotion become effective from the date the panel is approved 

competent authority. Accordingly, both were promoted front 

) in stead of promoting applicant No.! we.L 04 

frr.-r •' I 	1 	'1i-  
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Couiisel br the Railays LaLJ (AJUL d 	is 

processing the cases of promotion by con\iening DPC and obtai 

approval of the competent authority to the recommendation 01 

I)PC. This explainc for the time gap hetweer the date of acquit 

o eligibility for pronlotin to senior time scale and the date of actu" 

getting effct of the higher scale. Mr. S.C. Ghosh, Ld. Counsel fo 

applicant stoutly argued that according to the. Railway Board Ord 

the matter and also the deeisio of this Tribunal in O.A. No.38;20O. 

the date of promotion to Senior Time Scale should always date bact 

In the date when the Govt. servant completes four years of regular 

1'' 	 1 ?l! ir '1'') 	•.) I 

3. ii O.A. 	2S, 2000 LLcjdLl uii20.Ui.2000 we had exanuned 

this issue as to whether the date of promotion to Senior Time Scale 

should relate to the date when a Govt. servant completes four veal's 

service in the Junior Scale. After hearing both the sides and perusing 

the Railway Board instructions in the n1tter, v*iI owed the O.A 

38/2000 directing the Respondents to give promotion from Junior 

Time  Scale to Senior Time Scale we.f the date they had completed 

four years of service in the Junior Scale. It was also ordered that they 

ukl be entitled to get consequential financial benefits. As we have 

adv settled the law in the matter in that Original Applicon,we 

ov ihii' (')noinal '\pnl ication directing the Pecpondens 10 O'fliflt 
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